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(c) whether the price rise has been
made with the consent of Government;
and

(d) if so, the justification therefor
and the steps Government propose to
take mgainst the scap manufacturers?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d).The increase in prices of
toilet and washing soaps have been
allowed by the Government with effect
from 20th July 1973 due to rise in
prices of both indigenous oils and im-
ported fatty materials required for the
production of soap. The increases are
as follows:—

i) Laundry Soap (Bar per kg.) 42 Paise
if) Laundry Soap (Cike of 150

gms.) 6 Paise.
iii) Carbolic Soep (Cake of 150

gms. ) 9 Paise.
iv) Popular Toilet Soap (Cake

of 102 gms.) 11 Paise.

“CALLING ATTENTION TOo MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DESTRUCTION OF WHEAT SEEDS
WORTH ONE CRORE OF RUFEES BY THE
NATIONAL SEEDS CORPORATION

DR. RANEN SEN (Barasat): Sir,
T call the attention of the Minister
of Agriculture to the following
matter of urgent public importance
and I request that he may make a
. statement thereon:—

“The reported destruction of
wheat seeds worth one crore of
rupees by the National Seeds Cor-
poration.”

THE MINISTER OF AGRICUL-
"TURE (SHRI F. A. AHMED): The
reported news item regarding the
statement made by fhe Chairman.
Natjonal Seeds Corporation, about
the destruction of wheat seeds worth
.about Rs. one crore by the Corpora-
-tion, has come to the notice of the
Government of India.

The fact has been ascertained frem
the Chairman of the National Seeds
Corporation. Whild answering ques-
tions put to him by correspondents
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at Bhopal, he had only stated that
during the course of the last few
years, the Corporation had to con-
demn seeds of hybrid millets and
other crops valued at Rs. one crore.
since the viability and germination
capacity of these seeds had gone to
a level lower than the standards
adopted by the Corporation. This
statement has obviously been mis-
understood to mean destruction of
wheat seeds worth Rs. one crore.

The National Seeds Corporation
normally, den uok. destrey) condemned
seeds of food crops. The N.S.C
does not sell any sub-standard seeds
for use as seed. Seeds, which fall
below the minimum germination
standard, are condemned and dis-
posed of, for use other than seed.

The National Seeds Corporation
was established as the principal
agency for promoting the develop-
ment of a sound seed industry in the
country and as such, it has been
playing a leading role in making
foundation seed available for raising
certified seeds. As the principal
foundation seed agency, the Corpo-
ration had in previous years, been
producing foundation seeds with re-
ference to the targets fixed under the
High-yichding Varieties Programmes
in the Fourth Five Year Plan. Suffi-
cient quantities of seeds were pro-

-1 in the years 1966-67 to 1968-fi%

for mecting the foundation seed
auirements of hybrid crops under
the High-yielding Varieties Pro-
gramme. To the extent, therefore.
there was a shortfall in achieving
the targeis under the High-yielding
Varieties Programme, the National
Seeds Corporation was left with
surplug stocks of foundation seeds.
Since seeds are subject to the phe-
nomenon of ageing, seeds had to be
condemned over the last few years,
as they prozressively fell below the
minimum standards. Thus, over the
last few years, seeds worth about
Rs. one erore have bedn condemned
and disposed of. .
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The National Seeds Corporation has
since revised its method of assessing
market demand for the various
varieties of seeds, to obviate such
heavy losses. Among other things, it
now insists on a firm indent a year
in advance from State Governments
and other Seed Production Agencies
and takes up production programmes
accordingly.

DR. RANEN SEN: When the
country is in need of adequate
amount of good seeds and improved
wzeas, from the statement and from
the newspaper reporis, it ig quite
evident that the Seeds Corporation
(which was established in the year
1966) hag not played itg role properly.
In the statement made by the Minis-
ter there is an anomalous position
taken by the Minister himself. He
said “The Corporation had to con-
demn seeds of hybrid millets and
other crops valued at Rs, one crore.
“In the next sentence he says: “The
statement hag obviously been mis-
understood to mean destruction of
wheat,” It is not clear and what T
would like to know is, what he
means by condemnation and destruc-
tion. By cond¢mnation does he mean
that they were kept in godowns and
warehouses but were not destroyed?
So this is a wvery infriguing rvoeint
which arises out of this statement
which he hag given.

In the second e last sentence
he has said, *Over the last few years
seeds worth about Rs. one crore have
been condemned and disposed of.
What is the meaning of the words
‘disposed of'? So this statement is
a little anomalous. In the statement
itself it is said it is not sold. They
were  sub-standard. The second
point that I want to know is this.
Is it not a fact that only 10 per cent
of wheat seeds produced last year
were to be treated which would have
saved them from destruction? There
is definite evidence of sabotage done
inside warehouses or in the treat-
ment plants or whatever it is, which
resulied in destruction or which re-
sulted in condemnation of this thing.
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Jairdly, is 1t not a fact that there
is a lot of dissatisfaction among the
employees? Serious charges have -
been levelled to the effect that there
have been favouritism, not proper
promotion not proper selection-
grades, etc. ete. Is it m fact or not
that two years back employees made
a representation to the Ministry and.
the Minister more or less agreed
with the suggestion of the employees:
stated in the¢l memorandum? in:
spite of that, even after 2 years,.
the employees’ memorandum has not
been replied to. The Minister made
an assurance saying that a Com-
mittee will be set up headed by a
Member of Parliament. But that
assurance has not been fulfilled and
that Committee has not yet been set
up.

The last point that I would like to
know from the hon. Minister ig this.
I have got here with me the 9th
Annual Report and the Statement
of Accounts for 1971-72. The Chair-
man's address here locks a little
funny. He says:

“The emphasis has been placed
rightly so on the active employ-
ment of private sector in certifica-
tion of seeds production. It would,
however, be dangerous to com-
pletely eliminate the public sector-
from this role.”

I was under the impression that
the weight of the public sector will
be more on gradual elimination of"
the privae secor in he other field.
Here, it seems that the Chairman
suffers from the fact that he allows.
the public sector to continue as a
decoration. In the Annual Report 1
have with me, page 11, the last
sentence rTeads:—

“Unfortunately, however, it has
been noticed that like the enforce-
ment of the Seed Act, the certifica-
tion. work also has become an addi-
tional duty for most of the
partment's hierachy in the State
Governments, This is proving a
Governments. This is proving a
drag on the dgvebpment of seed.

programme.”
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Here also it looks a little fruny that
even after six or seven years from
the existence of the Act, the Chair-
man is in a dilemma us to find out
who is responsible for this certifica~
tion and development of quality
seeds. Lastly, 1 want to put one
more point. I think the whole matter
has to be properly gone into. The
statement made by him would not
satisfy the House. As I have pointed
out earlier, there are contradictions
in the statement. In regard to the
employees’ demands, and in regard to
the functions of the Seeds Corpora-
tion and development of seeds, the
demand is that a proper enquiry
committee should be set up. May I
know whether the Government is
prepared to go into this question?

SHRI F. A. AHMED: So far as
the statement of the Chairman Is
concerned, that is with regard to the
writing off or destroying the seeds
worth one crore of rupees. The hon.
Member actually raised malters which
are not relevant to the statement
which has been asked for from me. 1
would like to refer to his two state-
ments—one is about what is meant
by condemnation of seeds or what is
meant by destruction or disposal of
seeds. May I say that so far as con-
demnation is concerned, it only
means that the seed falls below the
Corporation's standards of germina-
tion. They should not be sold as
seeds. So far ag destruction is con-
cerned, these ceeds are not destroyed
but they are disposed of as poultry
or cattle feed and not for consump-
tion purposes,

As regards the other question,
namely, the grivances of employees
may inform him that a Committee
under the Chairmanship of Shri
Gadgil, MP, has been set up. It
has met a number of times. He has
been asked to submit its report by the
end of September, 1978. When it is
available, we shall take necessary
action in the matter,

BHADRA 6, 1895 (SAKA) Wheat seeds by N.S.C. 214

. (C.A)

S; far as the relevant question is
concerned, namely whether seeds
worth Rz 1 crores of wheat have
been destroyed or disposed of or
have been written off. I may inform
him that so far s the figures avail-
able with us are concerned, from
1863 when this corporation started
till 1972, only seeds worth Rs. 51,000
of wheat were written off. This
figure of Rs. 1 crore relate to seeds
with regard to hybrid jowar, bajra,
maize and jute and all other varieties
and so on, and it does not concern
wheat as has been stated in the press:
report, ’ ol

DR. RANEN SEN: 1 had also
raised the question of duplication of
work as between the Seeds Corpora-
tion and the State Government. How
are Government going to solve this
problem? I read out from the report
earlier.

MR. SPEAKER: The agencies
other than the Seeds Corporation
have been mentioned in the statement
already. I think the hon. Minister
did refer to them in his statement.
But if he wants to -explain it, he
may do so,

SHR; F. A. AHMED: 1 think the
hon. Member is aware that according
to the Act, the State Government
are the certifying agencies. So far
as the Seeds Corporation is concerned,
it mainly concerns itself with pro-
ducing foundation seeds and also
producing some certified seeds. So
far as the State Government are
concerned, they take up production
of certified seeds and they are also
certifying agencies. Ther¢| is no dup-
lication wof work, and the Seeds
Corporation ig doing very useful
work.

SHRI VASANT SATHE (Akola):
This case Brings out a glaring
example of how ~a bureaucracy-
dominated corporation works. The
report is a public document, and if'
you see the report, you will find
that the turnover of the corporation
during the year rose to Rs. 529.2T
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MR. SPEAKER: It iz not a
general discussion on the report.
The matter is very specific, namely,
dispasal of the seed.

SHRI VASANT SATHE: I am
quoting precisely from that part of
‘the report which deals with destruc-
tion of the seed. The report says:

“During the year, the corporation
has written off stocks of the gross
value of Rs. 70.37 lakhs, including
foundation seed of hybrid of the
value of Rs. 59.88 lakhs produced
during 1966-67 and 1967-68.”

This is the report for 1971-72, and
" 50, they are writing off now the
stock of 1966-67 and 1967-68. Then,
. it says:

“....which was made in the ac-
counts for the year 1970-71, at the
residual value of Rs, 12,9 lakhs..”.

Now, see the travesty of the whole
" thing. ... ' ' ! :

MR. SPEAKER: I am trying to
content to connect it with the call-
- attention.

SHRI VASANT SATHE: You will
~do that immediately,
It fuither says:

“*fhe net profit would thus have
-afaounted to Rs, 56.25 lakhs on cur-
¥ent account, but for write-off of
accumulated stock of foundation-
seed of hybrid valued at Rs, 55.34
lakhs. The matter of subsidising
this loss is still under consideration
of the Government.”

This shows that Rs. 1 crore of seeds
which were destroyed related to the
stock accumulated from 1966 on-
wards. It was shown in the balance-
#heet only to inflate the balance-
sheet and show that they were still
in profit. Does the hon, Minister not

think that this methed #f pecumula-
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ing stocks of even condemned seeds,

when he knows that a particular seed

which has lost its germination value

is of no use, is not fair?

T beg to differ with the Minister
when he says that this is disposed of
for other purposes. Now-a-days even
this seed is poisoned in a particular
way for preserving its germination
value, This seed should not—scien-
tists say should not—be given to
poultry or cattlee Are you now
giving it to poultry and cattle?

SOME HON. MEMBERS: Yes,

SHRI VASANT SATHE: Then
what will be the effect on poultry
and cattle?

SHRI S. M. BANERJEE (Kanpur):
That is why they are getting rotten
eges.

SHRI VASANT SATHE: Only tr,
show their wvalue. How much gid
they get? This is a question drectly
related to this. So this rnpees one
crore worth of seed has to be destroy-
ed. Did you suffer a loss on account
of that? How do you suffer n loss?
Kindly see the valug of seed far
three years 1969-70 to 1871-72. It
is Rs. 103.46 lakhs out of which the
residual value that they got by
selling this seed, as you say, to
poultry and cattle owners is Rs. 25.7
lakhs. The net loss was Rs, 78.40
lakhs. Do you not think this calls
for a serious inquiry? Who is res-
ponsible for it? What are you going
to do to the officials concerned?

The reason is this. The official
appointed here as Managing Director
is taken on deputation from some
other depafiiient, some IAS person
who has nothing to do with agricul-
ture. He is to be there only for two
years. During that period, he does
not want to show any loss. There-
-!ore,heshmmnthisstockasm
asset in the balance ‘sheet and the
whole thing is inflated and you are
not allowing i to be written off.
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It was o the credit of the present
Chairman who took charge in August
1971, who is an agriculturist, that he
insisted that this stock must be
written off. But for him, today you
would have seen a profit of Rs 50
lakhs in the balance sheet—on paper.
What are you going to do about it?

The question that arises directly is:
First, are you going to institute an
inquiry into the working of the
National Seeds Corporation to eva-
luate the work of the Chairman,
Managing Director or anybody else.

Where they had bungled to the
extent of a crore of rupees, you sit
silent. Are you going to be just

passive witnesses to this whole thing?
Therefore, my direct question is:
When this thing has come to notice—
il is a fraud, fraud on the emchequer,
fraud on the public, fraud on the
growers of seeds fraud on the
producers, agriculturists—are you go-
ing to make an inquiry through a
Parliamentary Committee? If the
present Chairman iz to blame, cack
him. After all, his terms and condi-
tions are not even settled. He has
been given only a stenographer and
a peon,

Another thing. Here is a Corpora-
tion which spends today instead of
Rs, 12.00G, which it used to be, on a
building Rs, 22,000 per month on
rent. The total expenditure on per-
quisites and wherewithal is Rs. 50,000
a month. Are you going to look
into the working of this Corporation?
I would urge upon you to immedia-
tely appoint a committee to inquire
into the working of this Corporation,
the Committee to consist of MPs, so
that this loss does not recur?

SHRI F. A. AHMED: I am sure
the hon. Member would not have
raised these questions if the facts
were before him.

As 1 mentioned earlier, there was
@ surplus of seeds in 1966-67, 1967-68
and 1968-69. bgnaqge of an. impression
given to the Seeds Corporation that

1714 LS—
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they were required to produce foun-
dation seed of so much quantity and
fhat was sn the basis of the various
progran-un'b' which were proposed to
‘be undertsken by the seed farms and
the Central Government in the
following year. Tha hon, Members
must also appreciate’ that foundation
seeds canngt be produced unless and
until at least two years' advance
notice is given to them. On the basis
of the information these foundation
seeds, mostly of hybrid variety of
maize, jowar and bajra but not main-
1y of wheat, were produced and they
were being supplied from year to
year. But, unfortunately, they were
surplus, over and above the quantity,
required by the State 'Governments
and the Central Government. After
a period of three or four years they
become sub-standard and not fit for
use so far as the seeds are concerned.

- Therefore, when they were condemned

where they were not considered suit-
able for seed purposes, they were
allowed to be disposed of, written off,
so far as the Seeds Corporation is
concerned.

It is not correct that in one parti-
cular year that much quantity was
condemned. In 1969-70 some quan-
tity was condemned; in 1970-71 some
quantity was condemned; in 1971-72
some quantity was condemned. The
total of all these seeds which were
condemned came to the value of about
Rs. 1 crore; Rs. 1,00,03,000 or some-
thing like that.

It was disposed of by selling it for
other purposes.

SHRI VASANT SATHE: I beg
your pardon. According to your
figures, in 1969-70, the value written
off was only Rs. 991 lakhs; in
1069-70, the value written off was
only Rs. 991 lakhs; in 1970-71,
it was Rs, 1021 lakhs; but in
1971-72, it was RBs. 58.28 lnk.hs. That
means major portion that was written
off was in 1971-72."Why was the stock
allowed to be aoe'um'uhted for so
many years?
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SHRI F. A, AHMED: It was al-
lowed to be accumulated because till
that year this quantity was not con-
sidered unusable as seed. Only when
it became sub-standard, it was dis-
posed of. (Interruptions).

SHRI VASANT SATHE: Three
years.

SHRI F. A. AHMED: Yes; for
three or four years these seeds are
kept.

SHRI VASANT SATHE:
what your scientists say?

SHRI F. A, AHMED: When they
found it was fit for other purposes,
the seeds were disposed of. So, there
is nothing wrong so far as the dispo-
sal in 1970-71 was concerned. And,
ag I said, the seeds were produced
from 1966 to 1969. If the 1969 pro-
duction was disposed of in 1971 and
1972, I do not see what wrong has
been committed. That is very diffi-
cult for me to appreciate, from what
the hon. Member is saying.

Is that

* Secondly, what I would like to
point out is this. He said that wheat
seeds worth one crore of rupees were
condemned. According to the state-
ment of the Chairman that has been
denied. The value of the wheat seeds
is only Rs. 51,000.

So far as his question with regard
to the seeds which are supplied for
purposes of poultry, ete., is concerned
may I tell him that these seeds are
dispased of for the purposes of poultry
after they have been washed and then
cleaned. Then they are supplied for
other purposes and so on, and it is not
actually a loss, that much quantity
that has been written off, so fa:r as
the Corporation is concerned.

=t wy famd  (aiwT) @ wemw
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“Proposals for condemnation of seeds
were pending since 1968”.
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A & 7 o T A w, A
g AT & gR w1 399 gC W
H#[E W AE-AAT WS GUIE TG HE
T bl oY § ol ey e
aha< ¥ faoms gg 1 SEdr med
qEY AW T ... (eWEEAr)
SHRI VASANT SATHE: We do not
even know that individual:. We have

nothing against that individual. We
are talking of the policy.

ot samiA Wt wrE ¢ Og
garg wr o 0% weew ¥ o=
T A w Al guT 2, & wwEe
MR. SPEAKER: He did not say
anything against the officer. He only

rdised the question that it is a techni-
cal prganisation.
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Rt ‘-n' 1 196970 ¥ F®
- #29 fEm, 1970-71
¥ gw mﬁﬁwfwr‘ 1971-
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¥ N T ok wy SHrdr G
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g @ 1 (Interruptions)

MR. SPEAKER: You should not be

pleased only when anything comes ac-
coraing to your satisfacuon. Some-
times, it is not accerding to your satis-
{fection and, even them, wyou should
have patience to listgn.

SHRI VASANT SATHE: The Minis-
ter is being misted by the officers.
There is a need for seeds in this
country. The officers tell him that
seeds were surplus. We do not want
our Minister to be misled by these
officers.

Y el ol wgAy : § arriae
Hard & g fr & g a0 o e A
fr wgr oF @y @19y T #v
WORE ¥ T WE AT WS AIT FATE
T ged o A2 § R g
FIHE | T wrIEEH T AT ETARI I
FTATII & rerar afaafaers f farc
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FT 7 ¥ 9T o7 wde frar st &
e W HEY AT B srrgde e
ath @ feaar dar g, gfrafade
& w7 A fraargem | woaT WgnT
T T H S 3 g vy fra e
ST} fF 93 qF €2 TawieT W dge
Wiz Y 3T ST wToHTE TR
F 9TE F§ A o6 FEII fie wfee
Far< w73 ¥ ol A1 2 7 Fal W

He made an allegation
manipylation of gecounts and he asked
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SHRI N. K P. SALVE (Betul): On
a point of grder, Sir.

MR. SPEAKER: No point of order
during the Calling Attention Motion.
‘We have the practice of not entertain-
ing any point of order either during
the Question Hour or during the Cal-
ling Attention Motion. This is the prac-
tice that we have been following. Shri
Jyotirmoy Bosu.

SHRI N. K. P. SALVE: On a point
cf clarification.

Is it just an acadeimic guestion? He
asked two most important questions.
-about wilful

what specific ‘action the Minister was

going to Hake on accoumt of thiF terri-

ble loss to which this Corpordtion has
been put. Should thexe not be @m ans-
wer to that? (Interruptions.)
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MR. SPEAKER: Mr, Salve,
sit down.

please

SHRI PILOO MODY (Godhra): We
are quite prepared to wait patiently
for an answer. Let him think about
it and answer. Meanwhile, we shall
suspend the proceedings of the House.
But he must answer these questions.

MR. SPEAKER: This is not a point
of order. This ig just a submission.
Only those members whose names are
in the list can ask questions,

oY TeregrT s e : A T
A T gAY TATIEE 461 g |
T @ ¥ @ mr ) a{eemT v
Tgr Af =W 2 W afAms ¥
Fifas Adf graT @ SO FIA FE
R frr wmar §)

ot wy fawd : =T fodeg fn
T & 1 iR #Y fod & wifee
fammar & 1 78 Ao 5w CFSTE § )
Tt N W W 4y § fF A
T & o dar ey

=t BTl wE! WgAT : I a9
FEY &=y v & ag faarely s i
wa% I 9 TETeEE da fey
AT E

st ng fowd : swad fefaemr gar

Reyaluation is not devaluation.

MR. SPEAKER: I think, you are
also a Jyotirmoyed. Otherwise, there
was nothing else, You had turn.

Also 1 would like to say this. Mr.
Madhu Limaye raised a very vital
question, If the Minister is not in a
position to answer now, or if he thinks
that the position ig clear even later
on, he may look ints it.

" Mr. Jyotirmoy Bosu.
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SHR JYOTIRMOY BOSU (Diamond
Harbour): The affairs of the National
Seeds Corporation are a typical exam.
ple of the performance of the ruling
party. They are making a mess of the
whole thing in this Rs. 250-crore pub-
lic sector project. I will give certain
examples.

We were alarmed f{c see a report in
the newspaper that the National Seeds
Corporation recently destroyed wheat
seed worth about Rs. 1 crore because
it was found to be sub-standard—the
Chairman, a defeated member of the
ruling party told newsmen. ... (Inter-
ruptions). All right, I withdraw it—
a member of the ruling partly told
newsmen,

Again there is an other newspaper
report dated 23rd June, 1872. It talks
about Rs. 2-crore worth of seed having
been damaged. We want a clear and
categorical answer on that.

There is another newspaper report
dated the 3rd December, 1972 which
says:

“The National Seeds Ccrporation
has suffered a loss of over Rs. 55
lakhg during 1971-72 owing to the
damage caused to its accumulated
stock of high-yielding seeds™.

In the statement—I call it a state-
ment of actount—given by the hon.
Minister, Shri F. A. Ahmed, for whom
I have no disregard—but this Ministry
is nothing but an awful mess—it is
said: -

“The National Seeds Corporation
normally do not destroy condemned
seeds of fooderops™.

Now, what is the abnormally prevail-
:ng? 1 have given three or four sets
of example. Mr. Fakhruddin Al
Ahmed Saheb may kindly explain
what is the abnormality that is sur-
rounding the National Seeds Corpora-
tion of India to-day, a 250-crore
project, requiring them to desiroy
seeds worth Rs. 1 crore over a very
short span of a year. I have given a
statement given on authority. I do
not wish to say that it has been given
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by the Chairman, but it has been
given by an authority which says
that the National Seeds Corpora-
tion condemned seeds of the value of
Rs, 16.18 lakhs in 1269-70, Rs. 16.93
lakhs in 1970-71, which suddenly
jumps to Rs. 70.37 lakhs in 1971-72.
Now you have a lot of skeletons in
the cup-board, Mr. Fakhruddin Al
Ahmed Saheb beacuse what has hap-
pened? These figures are cooked up
figures because the loss of 1970-71 is
the same as of 1969-70. What has hap-
pened in the meantime? The average
annual loss of Rs. 16.90 lakhs has
jumped to Rs. 70.37 lakhs in 1971-72.
We want a clear and categorical ans-
wer about that,

Another thing, the residual wvalue,
strangely enough, in the case of

Rs. 16.16 lakhs, was Rs. 6.25 lakhs and .

in the case of Rs. 16.93 lakhs it was
Rs, 6.73 lakhs but in the case of
Rs. T0.37 lakhs it was just less than
double—Rs. 12.09 lakhs. Would you
kindly make a note and explain this
to us?

I would also want to know and the
House is also interested to know the
fullest possible details of the dis-
posals of the seeds that you have
condemned or you thought unfit.
Also we want to know whether the
seeds were treated with chemicals
and pesticides for their preservation
which make them unfit for human
consumption by human-beings, birds
or cattle. I also would like to know
whether they are treated with in-
secticides and chemicals for preserva-
tion purposes.

There was a report about the
Chairman of the National Seeds Cor-
poration who seems to be more in-
volved in the politics. This iz Hin-
dustan Times Editorial which says:

“The report that the Chairman
of the National Seeds Corporation
seems to be more involved in poli-
tics thar in advancing the activi-
ties of the Corporation comes as
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disconcerting evidence of an in-
creasing tendency to treat such offi.
ces as sinecures or as resuscitation
centres for aspirant politicians to
the detriment of the public good.”

As I have said it in the beginning
these corporations have become an
asylum for Congressmen. Then it goes
on to say:

“The NSC has been under a
cloud for some time. Following a
debate in the Lok Sabha last year,
a parliamentary committee was
appointed to inguire into several
complaints of malpractices and
questionable transactions resulting
in loss,,.”
Serious loss. It also says:

“There are complaints from far-
mers that they do not get good
foundation seed without using po-
litical pressure, or they are sup-
plied with sub-standard seed.”

Sir, they have made this National
Seeds Corporation a playground for
politicians., Sir, this is the Editorial
of 26th February 1972. Will the
Minister kindly tell us—I have asked
a few questions. When was the Par-
liamentary Committee constituted?
What were the terms of reference of
the Committee and when were they
supposed to submit their report?

Its internal administration is also
another scandal.

The National Seeds Corporation, a
Government of India undertaking is
faced with a seedy problem. With
jts Chairman mostly on ‘official tour’
in his home town and the Managing
Director’s chair vacant for more than
nine months, many of the projects of
the Corporation remain unimplement-
ed for want of decision making at
the top levels. This is what a report
in Hindustan Times of 24th February,
1972 says. It then goes on to say:
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“The tour programme file of the
Chairman who took over as Chair-
man in August last shows that he
has been visting Yeotmal or Nag-
pur on an average three times a
month, each trip lasting about a
week on official duty...

Inquiries suggest that the Na-
tional Seeds Corporation has no
project of any significance in Yeot-

mal or Nagpur to warrant the
Chairman's frequent official visits.
On the other hand the Chairman

has reportedly not so far found
time to visit any of the major foun-
dation seed farms or distribution
centres such as Pantnagar.”

The whole thing is in a mess. The
administration is in a mess. It has
become a playground for the Con-
gress politiciang and the people are
making money like making hey while
the sun shines.

SHRI PILOO
sun has gone out.

MODY: Even the

SHRI JYOTIRMOY BOSU: Also
Members of Parliament have com-
plained that its funds are misused,
but the Minister said, ‘We do not
accept it.’.

The widespread gomplaint is that
seeds are sold to their own at ex-
orbitant prices. It is sold through
their own henchmen, through their
own agents who are privileged
agents! We want a clear, categorical,
answer tg these questions. What
have they got to say about the dis-
posaLof. these seeds and whether they
were chernicaly treated or mot?
Will he reply regarding my other
point concerning chirges with regard
to appoint'mentjz

SHRI F. A, AHMED: Taking the
last point first, I have no such report
that they were sdld at exorbitant
prices or_to théir 'favourites and ‘it
he has any specific ‘case, he can hand
it over *o me ‘and 1 will mike en-
quu{es ‘about ‘this thstter. He asked
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why the value in 1971-72 is more
than in previous years. This is obvi-
ous for the simple reason that the
surpluses were available from 1966,
1967 and 1968. More and more quan-
tities became available in 1971 which
were condemned. I think I have al-
ready replied on this point. There-
fore, the value was more in 1971-72
than in earlier years.

. I think the Committee which he
mentioned was set up in 1972, I will
verify it, but my impression is, 1972.
We have got to await the present
Committee’s report which is expected
in September 1973 and then when the
report is available we will take
necessary action. I have already said
that it is not wheat, but this relates
to soyabeen, maize, bajra, jute and
various other things. That is not be-
cause they were not disposed of, but
because they were surplus. I have
got the details here. If you like I
can given the figure so far as surplus
ig concerned. It is true that the che-
micals were treated with chemicals
but before they were disposed of they
were washed and cleaned. This was
done ‘before they weére disposed of for
poultry and so on.

13.00 hrs.

SHRI C. K, CHANDRAPPAN:
cTellicherry): 1¢ is very clear
from the statement made by the
hon. Minister that the National Seeds
Corporation has been running into a
mess. From the statement of the
Minister it was clear that there were
surplus seeds which they wanted to
dispose of. I do not know why the
Government could not make a scienti-
fle survey to know exactly what is the
séed reguiremerit of the country. This
institutioh is béing financed in a big
wity. They must have such resources
by which they ¢an rhake from time to
time the necessary survey so that the
seed rfeéglitements of the country
witild be understood ‘and the seeds
produced sccording to the necessities.
But, ‘it {s very clear mow from what
fust new Shri Basihn Had stated
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that on three or four occasicns
crores of rupees worth of seeds
had been disposed of or destroy-

ed. And it has become a routine busi-
ness with the National Seeds Cor-
poration. Therefore, I would like to
know whether the Government is
conducting any survey from time to
time regarding the requirements of
seeds in the country and whether they
are producing the seeds according to
the raquirements. If they do not do
it, what exactly are the reasons which
are standing in the way of the Govern-
men: to know as to why they are not
doing that? The Government, while
answering a question of Dr, Renen
Sen, stated that they had already ap-
pointed a Committee headed by a
Member of Parliament to look into the
matter of corruption, nepotism and
favouritism. The Minister sat down
quietly. Here is a report in which the
name of Shri Gadgil has been mention-
:d who is heading the Committee. IfI
am not mistaken, I think, he is also
one of the Members of the Board of
Directors which is accused of corrup-
tion. And it is very strange that for
this body which is accused of carrup-
tion, which is accused of nepotism as
also favouritism, you have selected
one of the members of the Board of
Directors and put him in the Chair.
And he is now sitting in judgment.
This will not bring justice and this
will also not solve the problem, Why
I am saying it is this, The employees
of the Corporation are thoroughly
dissatisfied and it is impossible for the
Government to expect their coopera-
tion to run the Corporation on a
sound basis. H you want to run the
Corporation in a reasonable manner,
thex you should also ensure that
justice will be done to the
employees. The committee appointed
wiil not bring any justice
demanded by the ‘émpléyess of ‘the
Corporation which you have promis-
ed. In this report, on page 7, it has
been emphasised on ‘the role of the
private sector as against the publie
sector. Tn the field of Seeds Corpora-
tion, my fear is that there is a de-
liberate attempt to sabotage the-public
sector in the interests of the private
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sector, I would liike to know from
Government what is the policy with
regard to this role of the public sec-
tor as also that of the private sector.
You say that the committee appointed
will be headed by a Member of
Parliament who is a member of the
board of directors. I want to know
whether you are conducting, from
time to time, surveys regarding the
needs for producing the seeds ac-
cording to requirements.

SHRI F. A, AHMED: As I pointed
out earhier, so far as production of
seeds from 1966 to 1968 is concerned,
it was all phased as per the targets
fixed. But, unfortunately, the target
figure fixed for the requirements of
seeds was such that the requirements
.of seeds became surplus and for some
reason or the other, that target could
not be achieved.

DR. RANEN BEN: What was the
assessment made? This " was his ques-
tion.

SHRI F, A. AHMED: After that,
when we found that that was not the
correct procedure to follow, we had
started a new procedure namely that
unless and until an indent is placed
on the State Government and the
Central Government indicating their
requirements, steps for producing the
foundation seeds will not be taken up
by the National Beeds Corporation.
Over and above that, we are holding
meetings at the zonal level every six
months to ascertain the requirements
of the States within each zone. And
what is to be undertaken by the Na-
tional Seeds Corporation and what is
to be undertaken by other authorities
is also assessed, and on fhat basis, the
programme for the Seeds Corporation
is drawn up and the -production of
foundation-seed is undertaken,

S0 far as the appointment - of a
Member of Par‘lia.ment for making an
inquiry is concerned, 'T have nothing
against that Member, and T hope that
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whatever is proper will be ascertain-
ed by him and will be placed before
us as a recommendation for us to
examine and then taken a decision on,

SHRI C, K. CHANDRAPPAN: Here
is a body which has been accused of
nepotism etc.,, and we find that one of
the members on the board of direc-
tors has been appointed as the chair-
man of an inquiry committee, as if
there was no other MF wvailable. It

is a very strange thing . .¢ is happen-
ing.
SHRI F. AL AHMED: I have no

doubt that the Member of Parliament
who is making this inquiry into the
working of the Seedd Corporation
will give a report which would be
proper and fair. There i3 nothing
against the Member, and I have every
confidence in him.

SHRI H. N. MUKERJEE (Cal
cutta-North-East): What is all this?
He is himself a member of the board
of directors, How can he conduct the
inquiry? How can this pass muster?

DR. RANEN SEN: How can he
choose one of the members of the board
of directors for this inquiry?

SHRI H. N. MUKERJEE: How can
it pass muster? He is a member of
the board of directors, and he is also
chairman of the Inquiry Committee
conducting an Inquiry into the mis-
doings of the board of directors. How
can this pass muster? There must be
a rational explanation.

SHRI SHYAM NANDAN MISHRA
(Begusarai): The very purpose of
the inquiry will be frustrated, if he
does not reply to this point satisfac-
torily.

SHRI H. N. MUKERJEE: How
can he say I have every confidence'?
Who the hell is he? A great Moghul?

MR. SPEAKER: There is a privilege
motion by Shri Ram Ratan Sharma...

SHRI H. N. MUKERJEE: ‘When
thi kind of thing ‘comes up, is it
not necessary to have some little
satisfaction? The hon. Minister said
that he has confidence in him. Who
the hell is he? He must tell us and

AUGUST 28, 1973 Wheat seeds by N.S.C.

236
(C.A)

he must satisfy the House, and he is

responsible to this House.

SHRI SEZHIYAN (Kumbakonam):
It is a wvery crucial question. The
activities of the board have been
called into question. We find that a
member sitting in the board of direc-
tors has been asked to conduct the
inquiry on the working of the board
itself. How will it do justice to the
case?

How can one expect an objective
and impartial inquiry?

MR. SPEAKER: The hon. Minister
has replied to the point already.
‘Whether it is proper or not, it is not
for me to tell him about it

SHRI C. K. CHANDRAFPAN: The
House must be satisfied.

MR. SPEAKER: Prof. Mukherjee
has raised it and it is for the Minister
to satisfy him or not,

SHRI F. A. AHMED: I have noth-
ing against the Member who is con-
ducting the inquiry and I have every
confidence in him.

SHRI C. K. CHANDRAPPAN: 1
have a submission to make, When the
Members who are sitting in the Op-
position put questions to the hon.
Ministers, you often ask us to be rele-
vant, and you often scold us when
we go out of relevancy..

MR. SPEAKER: I do so for all sec-
tions of the House and not only for
this side.

SHRI C. K. CHANDRAPPAN:
When the Minister gives a totally ir-
relevant and absurd answer, you have
to scold him and you have to pull
him up,

SHRI SEZHIYAN: Please pull him
up.

MR. SPEAKER: I do not scold any-
body, I never scold anybody, but I
only say ‘Do not do it’. T do not like
to scold anybody.

SHRI C. K, CHANDRAPPAN: You
guide us.
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MR. SPEAKER: I have no guidance
to give. I allowed the hon. Member

to put the question, and the hen.
Minister has replied to it.

SHRI SHYAMNANDAN MISHRA:
May I know whether the public pur-
pose will be served by the kind of
answer that he has given? There is a
definite public purpose in tabling a
calling attention motion.

MR. SPEAKER: Under the rules,
the hon. Member has put the question,
and the hon. Minister has answered
it. Shri R. R. Sharma.

PROF. MADHU DANDAVATE
(Rajapur): I had tabled an ad-
journment motion. ...

MR. SPEAKER: No, no. Please sit
down. I have not allowed it.

PROF, MADHU DANDAVATE: I
want to seek a clarification. It is very
important.

MR. SPEAKER: Clarification on
what? It is not a subject for an ad-
journment motion. I never allow
these matters under an adjournment
motion.

(Interruptions)

MR, SPEAKER: Do not make ad-
journment motions so common and
cheap.

PROF, MADHU DANDAVATE: It
relates to a specific failure of Gov-
ernment. ...

MR. SPEAKER: Because Judges
are not being appointed, there should
be an adjournment motion? No.

PROF. MADHU DANDAVATE: 1
had tabled an adjournment motion.
I have also given notice under rule
377. I have also tabled a call atten-
tion motion,

MR. SPEAKER: I did not allow the
adjournment motion.
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PROF. MADHU DANDAVATE: The
entire House is agreed that this is
an urgent issue,

MR. SPEAKER: No, I have called
Shri R. R. Sharma,

(Interruptions)

MR, SPEAKER: I do not hold it
in order; it is not a matter for an
adjournment motion, I am not ‘going
to allow it.

ot 7y fomd (sier) cewa g
i 7 ? qeaHE WA w g ?
qg T FWEAAT § | USEEHEE W
fem fodr grar &, oo g 2fEh
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PROF. MADHU DANDAVATE: It
is a very clear failure of Government
on the subject of appointment of
Judges.

MR. SPEAKER: Do not bring for-
ward such a fantastic propesition that
Judges are not being appointed;
therefore, there should be an adjourn-
ment motion,

(Interruptions)

MR, SPEAKER: I am not allowing
any body,

(Interruptions)

MR. SPEAKER: When the proper
time for 377 comes, I will see. So far
as the adjournment motion is con-
cerned, I am not allowing it.

PROF, MADHU DANDAVATE: I
have given nofice under rule 377.

MR. SPEAKER: Please sit down.
By merely giving notice, you are not
entitled to raise it.

(Interruptions)



